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10.

Write the required particulars only on the flap provided
on the top of “Question Paper-cum-Answer Book” and
not at any other place.

Do not write any mark of identity inside the “Question
Paper-cum-Answer Book” (including paper for rough
work) i.e. Roll No., Name, Address, Mobile
No./Telephone No., Name of God etc. or any irrelevant
word other than the answer of question. Such act will
be treated as unfair means. In such a case his
candidature shall be rejected for the entire
examination.

A candidate found creating disturbance at the
examination centre or misbehaving with Invigilating
Staff or cheating will render him liable for
disqualification. He shall also be liable for penal action
under The Rajasthan Public Examination (Prevention of
Unfair Means) Act, 1992.

The number of questions and their marks are indicated
in the “Question Paper-cum-Answer Book”.

The answers of the questions in “Question Paper-Cum
Answer Booklet” should strictly be written in the space
provided below question and not elsewhere, otherwise,
such answer shall not be assessed by the examiner.

The candidate should write the answers in the provided
space. No Supplementary Answer Book shall be
provided in any case.

Specify an option of language Hindi or English, by
tickingv” in box of “Medium of Answer” on the flap and
answer in the same opted language.

In any question, if there is any discrepancy in English &
Hindi versions, the English version is to be treated as
standard.

In case the “Question Paper-cum-Answer Book” is torn
or not printed properly, bring it to the notice of
Invigilator for change or direction, at earliest otherwise
the candidates will be liable for that.

Possession of any type of electronic device is strictly

prohibited in the Examination Hall.
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Note: Attempt all questions. Marks of each question are mentioned against the
guestion.
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Question No.1 [3 Marks]

Explain “Reporting of the offences”, with the help of relevant provision of The
Protection of Children from Sexual Offences Act, 2012.
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Question No.2 [3 Marks]

Describe the penal provision under the Protection of Women from Domestic
Violence Act, 2005, for non-discharging of duties by the Protection Officer.
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Question No.3 [3 Marks]

What are the differences between the cause of death being strangulation or

hanging? Explain.
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Question No.4 [3 Marks])

What do you mean by commutation of sentence of death and imprisonment for life?
Explain.
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Question No.5 [3 Marks]

Offence of robbery was committed with Ashish. Without making a complaint relating
to the offence, he said to his neighbor Saurabh that "he had been robbed."
Thereafter, he made a complaint relating to the offence and again said to Saurabh

that "Accused had committed robbery by pointing a Pistol on his head."

Define briefly about the relevancy of both the statements as the conduct of Ashish,

during the trial of above offence.
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Question No.6 [4 Marks]

What is the procedure regarding search of place suspected to contain stolen
property or forged documents, etc.?
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Question No.7 [4 Marks]

How the offences, punishable under the Electricity Act, 2003, can be compounded?

Explain with the help of relevant provision.
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Question No.8 [4 Marks]

What do you mean by "Trafficking of person"? What is the effect of the consent of
the victim in such offence? Explain with the relevant provisions of law.
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Question No. 9 [4 Marks)

Which are the offences, in respect of which, disclosure of identity of the victim
comes under the category of punishable offence? What punishment is prescribed for
such disclosure and what are its exceptions? Explain with the help of relevant

provision of Indian Penal Code, 1860.
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Question No. 10 {4 Marks]

Write a short note on any TWO of the following, according to the provisions of
Negotiable Instruments Act, 1881 -

A. Presumption regarding Bank’s slip
B. Company
C. Debt or other liability
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B. Company

q. B
C. Debt or other liability
9. T T I IR
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Question No. 11 [4 Marks]

Discuss the provision with regard to identification of illegally acquired property and
seizure or freezing thereof, as provided under the Narcotic Drugs and Psychotropic

Substances Act, 1985.
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Question No. 12 [5 Marks]

According to the provisions of the Protection of Children from Sexual Offences Act,
2012, describe in detail the “Procedure and powers of special courts and recording of
evidence”.
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Question No. 13 [5 Marks]

What do you mean by “Cognizance has been taken”? When will it be considered that
cognizance has been taken in the cases instituted upon police report and complaint?
Explain in detail with the help of relevant provisions of the Code of Criminal
Procedure, 1973 and decided case law.
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Question No. 14 [5 Marks]
Ashish, a coiner, delivers counterfeit Company's rupees to his accomplice Manoj, for

the purpose of uttering them. Manoj sells the rupees to Harish, another utterer, who
buys them knowing them to be counterfeit. Harish pays away the rupees for goods to
Aditya, who receives them, not knowing them to be counterfeit. Aditya, after
receiving the rupees, discovers that they are counterfeit and pays them away as if

they were good.

Explain by mentioning relevant provisions of law, what offence, if any, Ashish, Manoj,
Harish and Aditya have committed?
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Question No. 15 [5 Marks]

"Prosecution has to prove its case beyond reasonable doubt."

Explain the above statement and its exceptions, if any, in detail with the help of

relevant provisions.
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Question No. 16 [5 Marks]

According to the provisions of the Juvenile Justice (Care and Protection of Children)
Act, 2015, explain the following -

A. Process of rehabilitation and social integration
B. Restoration of child in need of care and protection
Y3 G&IT 16
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B. Restoration of child in need of care and protection

q. SRR 3R EREAUT BT ATTIYHAT Tl ITAD BT GedTac
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Question No. 17 [6 Marks]

Explain briefly the procedure to be adopted, where dispute concerning land or water
is likely to cause breach of peace.
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Question No. 18 [6 Marks]
What do you mean by "Mischief"? What is the importance of "Intention" for the

offence of Mischief? Whether any person can be prosecuted for committing Mischief
regarding his own property? Explain with the help of relevant provisions of law.
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Question No. 19 [6 Marks]

Define “Defamation” and explain its exceptions. What is the punishment provided
for “sale of printed or engraved substance containing defamatory matter”? Explain
with the help of relevant provisions of law.
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Question No. 20

Define the following —

A Electronic records in proper custody
B. Facts in issue

C. Estoppel
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B. Facts in issue

g, foarere dea
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C. Estoppel
T, e
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Question No. 21 [6 Marks]

Describe in detail the law relating to the necessity of previous sanction for
prosecution under Prevention of Corruption Act, 1988. Explain the decided case law

also.
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Question No. 22 [6 Marks]

Explain the punishment provided for Preparation, Attempt, Abetment and Criminal
Conspiracy to commit an offence punishable under the Narcotic Drugs and
Psythotropic Substances Act, 1985 and also describe the enhance punishment of the
offences after previous conviction.
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